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Hon'bie"Mr. &K.Sinha, Member (J )v
Hon'ble Mr, K D.Sah?, Member (&)

~ We have heard the learned counsel for the

7a§plicant Shri N,P.Sinha who has prayed-foriquashing

the.;rder'of éppointment issued in favour of Respondent
No;S'dafgd‘19.1;;?95.He has further prayedvthatva '
Qireciion'be issued to tﬁe respondents to consider
the case Qf the applicant for @ppointment to the post

of EDBFM, &fzala EDBC in Darbhanga Postal Division.

2, | The .learned counsel submits tﬁat the applicant
has secured higher merks and fulfills all the conditions
and in violation of Rubes the'RespOnéents No.S h@s  been
appointed illegally.

3. . The applicant h&s alsc filed a representation

‘as cont@ined in Annexure-A/6 dated 18,4, 1995 addressed to

‘the Post Master General, North Region but the representation

hés not been disposéd of so far,

4, R The submission of the ledrned counsel is that

-~

@ direction be issued to the respondents, the Post Master

General, North Bihar, Muzaffarpur to dispose of the -

. representation as cont@ined in Annexure-A/6 within

specified,ﬁatee In view of the averments méde in the
dpplication énd-'cénsidering the submiSSiéns, Qe direct
the Post Master Geheral, North Biﬁaf}Region, Muzdffarpur
to dispose of the representation as contained in |
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in Angexﬁré«&/é,datéd'1804.;g95 within a«peribd.ﬂ»5ﬁw S ]
of two months, from theirecéipt of a copy of this I

ordeJ by - SpeakJnG and reasoned order, With this o : o |

ob,sen:*vqthpe thls appllcathnwis diSpose& ofgt




